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5 . 

	

	 ORDER 

D. PURTL 3M 

We have heard Ld. Advocates of both the parties. We 

find that before pension calculation has b een furnished to the 

applicant. But applicant raises some dispute regarding the cal-

culation. We find that the alleged contempnor has complied with 

the order dated 18,3,98. However, if the applicant remains dis-

satisfied with the manner of calculation as done by the respondents, 

he may file .a separate application for the same, Accordingly, 

CPCis disposed of, 

( G,S. Maingi ) 	. 	. 	( D. Purkayastha ) 
Member(A) 	 Member(j) 

DKN  


